o

1.

~

-

al

Airsctions of the Tribunal and thay/unsjuivoczally

Cabrthat the services

IIi THE CENTPMXL, ALY INISTRATIVE TRIBIMAL , JAIFUR EENCH, JAIRPUD

y . - - - - A = 21 - -
CP 2/95 in 02 522/93 Datz of ocrder 22.5.95

Ra jzsh Iuner Sharma Son of Shri ailash Chand Sharma
aged 20 veare, revldwnt of C/> Ram Avtazar Sharma,
Plot Ilo., 5, Nagar Pzyrizhad Colony, Kanwar “agar, Jaipuar,

PP Petitioner
VERSUS
1. Shri Shekhar Rapoor,
Dirsctor Genzral, Doordarshan Fendra,
Mzndi House, Nww Dalhi.
2. Smt. Vimla Mittal,
Director, Doordarshan Fendra,
Jhalana Doongri, Jaipur.
s o0 Resrondents,
CO RAM
Hon'ble Mr., Gopal Frishna, Vies Chairman.
Hon'kls ¥HMr. 0P, Sharma, Mzmber (Adndnistrative)
For thes Petitionsr PR Mr, S.EK. Jain
For thes Raspondents eoe Mr., S,S. Hassan

FEF HON'BLE ME., GOLAL CHATRMAN,

Petitionzy Rajsshn Numar Sharma has £ils3 this
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Corntampt Patition u/s 17 of th: Adniniztrativ

Act, 1985, that th:z rsapond2nts have

commicted contempi: of this Tribun2l's ordzy in 03 no, 822/53

.

dat=d 285,7.94 in go f£ar a3 they have not coonsidered the

Jote

pctlfianbrt,. 38a orovisions of the

n thes light of ths

Industrial Disputes Act, 1947, as perc the Jdirvsotions of

the Tribunal,
employer

a model/to coneidzsr ths patiticner's case as per the

It is =ipzcted from the Goveriwsent, which is

to him, It is
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dirzction of the Tribunal in all fairn

obviouz from the r=ply of the respondents that they hawv
ooneidered thz cases £ ths pestitionsr in terms of the
have
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of the petiticon=sr shzll ke regulari

eu2/-
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@S per his zzniority, subject to availahility of the pocts

. _ ) of ¢
undz=r the schame framed Ly the Doordarzhan agz wz2ll a3 ip terms

itained
provisions/in 3action 25 B(2) (1) of the Inductria) Disputzs

.

Act, 19247, Th= ANSUering respondant no, 2 has also tendersq
his unéanditianal and unjgualified apdlogy in casz thzre is
any oontenpt ocommintad by hier, In the circumstances, e
£ind that ns> contzmpt has been mzde out. This Contampt

Petition i=, thersfore, dismiszed, MNotiszs iszusd ars

v ) - C#hu&e
(& .P. SH=FMA) (GOFAL I'RISHIA)
MEMEEFR(2) VICE CHAIFRMAH



